IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ER NAKU LAM BENCH

0. A. No. 246, _of 1993,

. DATE OF DECISION_11-2-1993

Mr KC Vinod Applicant (s)
~M/s MR Ra jendran Nalr & Advocate for the Applicant (s)
BV Asha |
Versus
Telecom District Manager, Respondent (s)

Palakkad & another

Mr U Ajith Narayanan, ACGSC  advocate fbr .'the Respondent (s)

GORAM :

The Hon'ble Mr. AV HARIDASAN, JUDICIAL MEMBER

&

The Hon'ble Mr. R RANGARA JAN, ADMINISTRATIVE MEMBER

PN

Whether Reporters of local papers may be allowed to see the Judgement ? %
To be referred to the Reporter or not? y¥

Whether their Lordships wish to see the fair copy of the Judgement? v

To be circulated to all Benches of the Tribunal ?pv3 »

JUDGEMENT

R Rangarajan, A.M.

The applicant submitted a representation at Annexure-1
dated 10.12.1992 stating that he has warked from 1982 to 1986
’ : : ' '
Por a period a$ shown in his representation. He further stated

in his representat'ion fthat‘casual labourers who are similarly.

placed and who had gs@”less number of casual service than him

" have been re-engaged., He therefore prays that he is entltled

to be.re-engaéed at least with bottam seniority. Both the

'

learned counsel agreed that the ends of justice wizll bs met if

a direction is given to the respondents to consider the Annexure-

I representation as per rule taking due note of the ethers who

are-similarly placed have been engaged.
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2. Accordingly, we admit the application and dispose it of
with a direction to the respondents to dispose af'the represén-

tation submitted by the applicant at Annexure-1 dated 10312.1992

within a period of two months from the date of communidation of

‘thisporder. There will be no order as to costs.

(R RANGARADJAN) -~ - | (AU HARIDASAN)
ADMUE. MEMBER JUDICIAL MEMBER
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